
CENTRAL administrative TRIBUNAL
PRINCIPAL BENCH

new DELHI.

OA 1788/99
MA 2284/99

jlaw Delhi this the 28th day of October, 1999.

SSn'.S: (J)
Kishan Lai Manhans, IPS,
Conservator of Forests,
Social Forestry Circle, Applicant
Robtak.

(present in person )
versus

1.union of
Secretary, Deptt.of Envt.
Forests and Wild LiJ®'
Paryavaran Bhawan, CBO Complex,
Nevj Delhi.

0  <^-i-ate of Haryana through the'•co™tssIone?an3 secr^ta^^
Govt.Haryana, Borest Department,
Chandigarh,

3,Shri R.D.Sheokand, IAS, Dy.P.S.
'to C.M.Haryana Civil sectt., Respondents
Chandigarh,

(By Advocate Sh.Jasbir Malik )
n R D S R (ORAL)

(Hon-bie Shri S.R. Adige, Vice chairmanCA)
Applicant iilpugns the charge sheet dated 8.4.99

CAnnexure A 1) and seeHs conse^ential benefits. He also
prays that respondents be punished for harassing hitn.
2. we have heard applicant Sh.Manhans who argued

Qv, Tasbir Malik was heard on behalf
his case in person. Sh.Jasbir waiix

of respondents.

3. Respondents counsel has invited our attention to
their.order dated 26.10.99, a copy ofwMdhis taken on
«cord fro. Which it is clear that the chargesheet has
cuLinated m a warning being a<^inistered to applicant
to be careful in future.

4  AS disciplinary proceedings initiated on the
h'asis of impugned chargesheet ha^oended in the aforesaid
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order dated 26.10.99, nothing &rther survives in the O.A.
5. Respondents should ensure that such consequenUal
?,lie£s as are adadssible to applicant pursuant to the
conclusion oi the deparhaental proceedings ending in respondents
order dated 26.10.99, are .ade available to him in accordance
with rules and instructions within two,.months from the date
of receipt of a copy of this order.

6. O.A. is disposed of as above. No costs.
c

(Smt.Lakshmi Swarninathan)
Member (J)

(S.R. Adi^e )
Vice Chainpan (A)
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